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Final Decision : Disposed Of

Judgement

1. Petitioners are aggrieved by Ext.P8 interim order passed by the Tribunal for
Local Self Government Institutions, Thiruvananthapuram in an appeal preferred
by the fourth respondent challenging Ext.P6 stop memo. In terms of Ext.P8
interim order, the Tribunal has stayed the operation of Ext.P6 stop memo till
12.3.2021. The case set out by the petitioners in the writ petition is that taking
advantage of Ext.P8 interim order, the fourth respondent is carrying on the
construction violating the approved building plan. According to the petitioners, in
a case of this nature, the Tribunal ought not have granted an interim order in the
nature of Ext.P8.

2. On being asked as to why the petitioners cannot move the Tribunal itself for
vacating Ext.P8 interim order, the learned counsel submits that since the appeal
is posted to 12.03.2021, the Tribunal would not advance the hearing of the case.

3. I am unable to accept the explanation offered by the counsel for the
petitioners that the Tribunal would not advance the posting of a case when the
person aggrieved by an interim order passed by the Tribunal seeks orders
vacating the interim order on the ground that the interim order is being used for
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perpetuating an illegality.

In the circumstances, the writ petition is disposed of granting liberty to the
petitioners to move the Tribunal for vacating Ext.P8 interim order.
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